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contained in the Thirty-
Ninth Report (Tenth Lok 
Sabha) of the Committee on 
Ministry of Railways, (Rail-
way Board)—Reservation 
for the Employment of 
Scheduled Castes and 
Scheduled Tribes in North-
ern Railway including reser-
vation for SCs and STs in 
award of Petty Contracts 
and Minutes of the sittings 
of the Committee relating 
thereto. 

(ii) Two Tour Reports of the 
Committee on the Welfare 
of Scheduled Castes and 
Scheduled Tribes. 

RECOMMENDATIONS OF THE 
BUSINESS ADVISORY COMMITTEE 

MR. CHAIRMAN: I have to inform 
Members that the Business Advisory 
Committee at its meeting held on Thurs-
day, the 11th March, 1999 allotted time 
for Government Legislative and other 
Business us follows:— 

 

Business Time 

 Allotted 

1.      Statutory   Resolution   seeking  
disapproval    of    the    Urban  
Land (Ceiling and Regulation) 2 Hours 
Repeal Ordinance,  1999  (To be 

2.      Consideration and passing of discussed 
the Urban Land (Ceiling and together) 
Regulation) Repeal Bill. 1999,  
as passed by Lok Sabha.  

3.      Consideration  and  return  of 
the Appropriation Bills relat- 

 

ing to the following after they  
have   been   passed   by   Lok  
Sabha:—  
(a) Demands   for   Grams   on  

Account    (Railways)    for  1 Hour 
1999-2000  

(b) Supplementary     Demands  
for Grants (Railways)  for  
1998-99.  

(c) Demands       for       Excess  
Grants      (Railways)      for  

1996-97                                     

 
Business Time 

 Allotted 

4.      Consideration   and   return   of  

the  Appropriation Bills relat-  
ing to the following after they  
have been passed by the Lok 1 Hour 
Sabha                                              
(a) Demands   for   Grants   on  

Account     (General)     for  
1999.2000  

(b) Supplementary    Demands  
for  Grants  (General)  for  
1998-99    

5.      General   discussion   on   Goa  
Budget for 1999-2000.  

6.      Consideration  and   return  of  
the Appropriation Bills relat-  
ing to the following after they             1  Hour 
have been passed by the Lok  
Sabha;—  
(a) Demands      for      Grants  

(Goa) for 1999-2000  
(b) Supplementary    Demands  

for    Grants    (Goa)    for  
1998-99.  

7,      Statutory   Resolution   seeking  
disapproval   of   the    Central  
Vigilance   Commission   Ordi- 3 Hours 
nance, 1999.  (To be 

8.      Consideration  and  passing of discussed 
the   Central   Vigilance   Com- together) 
mission Bill, 1999 as passed by  

Lok Sabha.         
9.      Statutory   Resolution  seeking  

disapproval ' of    the    Patents  
(Amendment)         Ordinance, 4 Hours 
1999 (To be 

10.    Consideration and adoption of discussed 
amendments made by the Lok together) 
Sabha in the Patents (Amend-  
ment   Bill    1999  

SPECIAL MENTIONS 

Long Pending Grievances of the 
Employees  of Regional   Rural   Banks  
regarding pay Parity with employees of 

Commercial Banks. 

SHRI J. CHITHARANJAN (Kerala): 
Sir, the employees of the Regional Rural 
Banks have been agitating for a long 
time, and making certain demands. Their 
first demand is that their pay-scales and 
allowances should be at par with those of 
the employees of the commercial banks. 
This matter has been dealt with by 
various courts also, and they have given a 
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decision that the settlements, which are 

applicable to the employees of the 

commercial banks, will have to be made 

applicable to the employees of the Regional 

Rural Banks also. Therefore, legally also this 

has to be implemented. But even now the 

Government is hesitating to agree to it. The 

management is also not agreeing to 

implement it. Therefore, I would like to 

request the Government to intervene in the 

matter and take a decision in this regard so 

that the pay scales and allowances/which are 

applicable to the employees of the 

commercial banks are also made applicable in 

respect of the employees of Regional Rural 

Banks. 

SHRI N. R. DASARI (Andhra Pradesh): 

Sir, Yesterday thousands of employees of the 

Regional Rural Banks, from all over India, 

demonstrated in front of Parliament. Their 

demand is so simple and natural that they 

want to have a pay parity with the employees 

of the commercial banks. Their demand is that 

the decisions of the Sixth Bipartite Committee 

should be implemented strictly. The hon. High 

Court of Kerala and the hon. High Court of 

Karnataka have already delivered their 

judgement justifying their demands. But so far 

the Government has not implemented it. It is 

making a lot of discrimination, which cannot 

be justified by any law. Therefore, I would 

like to request the Finance Minister to give 

serious consideration to their justified 

demands, and see to it that these employees, 

who are nearly 70,000 in number, working in 

about 15,000 Regional Rural Banks all over 

India, are also given the Same pay-scales and 

allowances, as are given to the employees of 

the commercial banks. Apart from that, why 

has the Government not noted the fact that the 

decisions of the Sixth Bipartite committee 

have not been implemented? However, the 

decisions of the Fifth Bipartite Committee 

have been implemented. So I would like to 

request the Finance Minister to take into 

consideration their demands; and agree to 

their demands so that the employees 

of the Regional Rural Banks may also be 

treated at par with the employees of the 

commercial banks. 
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SHRI SOL1PETA RAMACHANDRA 
REDDY (Andhra Pradesh): Sir, I also 
associate myself with the views expressed by 
the hon'ble Member and appeal to the 
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Government to consider the just demands of 
the rural banks' employees. 

Hike   in   Telephone   Tariff   Intended   by 

TRAI 

SHRI GURUDAS DAS GUPTA (West 

Bengal): Sir, we have been put in a very 

peculiar situation, particularly, in this House. 

There was suddenly a hike in the telephone 

tariff. Although it was done by the Telephone 

Regulatory Authority, the Government has to 

give the advice and make the policy. As soon 

as the telephone hike was announced, the very 

next day, the Government took a stand in the 

other House. Maybe, it was compelled to do 

so because it threatened with withdrawal of 

support. I do not mind or grudge. The 

Minister immediately announced that the 

increase in the telephone hike has been put on 

hold. Then, again, today there is an 

information that there has again been a hike in 

the telephone tariff, maybe by a smaller 

amount. Sir, the first point is that this House 

is completely in the dark. The hon'ble 

Minister prefers to make a statement in the 

other House and he docs not think it proper to 

come to this House and inform us about his 

decision regarding any hike or reduction. This 

is definitely a parliamentary impropriety 

which this Government has relentlessly and 

repeatedly been carrying on, despite the 

protest being made in the House. We have 

been crying in the wilderness, but there has 

been no response from the Government side. 

No system can function if the Government is 

so unresponsive. This is one aspect. Sir, the 

second aspect is that there has to be a tariff 

policy. The Telephone Regulatory Authority 

cannot work according to its whims. Suddenly 

there is a rise, suddenly, that rise has been put 

on hold; and now, again, there is a rise. Then, 

what is the tariff policy? The question that I 

would like to raise before you, Sir, is this. 

Should the tariff policy be such that it helps 

the corporate houses'? Should it be such that it 

helps the share brokers who are constantly 

using the STD lines? Should the Telephone 

Regulatory Authority act in a 

way which helps the satta players because 

they are always in touch between one place 

and another? There has to be a tariff policy 

which is consistent with our economic needs. 

This is important because there has almost 

been a collapse of the postal and 

telecommunication system. The postal system 

has almost collapsed. Letters do not reach, 

telegrams do not go, and the parcels are held 

up. Therefore, telephone is the only viable, 

effective, telecommunication system. So, 

while determining the tariff policy, the 

Government has to take into account the 

collapse of the Postal Department and the 

needs of the common people who have 

become the users of it; and, secondly, the 

economic needs of the country. Thirdly, there 

has to be some basis for determinig the tariff. 

It appears to me that the Government is 

adopting a totally casual policy based on 

political exigency. There is no economic 

basis, there is no plausible basis, and there is 

no proper basis. Therefore, Sir, I implore 

upon the Government to inform the House 

regarding the advice they are giving to the 

Telephone Regulatroy Authority. According 

to the, regulation, the Government has to 

advice. What advice the Government is giving 

to the Telephone Regulatory Authority? The 

House must know about it. 

Secondly, Sir, there should be a coherent 

tariff policy, not a casual policy, not a 

discriminatory policy, not a policy without 

having its base on propriety, reason and the 

economic need. 

SHRI NILOTPAL BASU (West Bengal): 

Mr. Chairman, Sir, I think the tariff hike that 

was proposed through the revised tariff rates 

announced by the TRAI the other day, has 

actually caused a lot of concern to all of us 

because, as you know, when we are opening 

up different infrastructure sectors and setting 

up regulatory bodies, the role and functions of 

the regulator are subjects of major debate and 

controversy. So far as the TRAI Act is 

concerned, it has been passed by this House 

as well. We were envisaging that the regulator 

would at independently but 


